Die- in-harness Scheme- 2015

Government of Tripura. at.o6.01.2016.
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PART--i— Qrdess and Notifications by the Governmaent of Tripury
The High Sourt, Gove_-rnment Trangury gic.

, CGOVERNMENT.OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DIPARTMENT

NO.F 1(2)-GA(P&TY/15 “Dated, Aguirtal, the 26th December, 2015

NOTIFICATION
Sub : Die-in-haroess Scheme- Goverpment of Tripura.

In supersession of ail earlier instructions issued in connection with Die-
in-harness Scheme, it is decided to revise the DieJn-barness Scheme along
with general guidelines™for the purpose of extending [He-in-harness benefits

either by 2 compassionate appointment in frovernment serviees of Group-C or
Group-D category of post or admissible Financial Assisionce as the case may
be to the eligible survivors/dependents of the Government employee who dies
i harness while in service as narrated hereunder:-

OBJECT:- The object of the Scheme is to extend benefits either by an
appointment in Government service on cqmpassioﬁate ground or admissible
Financial Assistance to an eligible dependant member of farpily of a deceased
Government servant in the event of death while In service provided that there

is no earning member in the family of +he deceased. The intention is to reileve
the family of the Government servant from financiat destitution and to help it
get over the financial hardship. Employment would be provided tc one of the

eligible dependents of the deceased Government servant

One time Financial Assistance of a sum of Rs.1,00,000/-{Rupees one
lakh) only subject te revision by the Government from time to time, may be
provided to -the family of the deceased Government servant died in harness
where there is no eligible member for having the benefit of compassionate
appointment.
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Eligibility criterion um:iei‘ the scm*ne

1} Deceased. State _Gévéi'ﬁn{éﬁifééxéaﬂts =

Die-in-harness Scheme “shall be: ap

ER DIEH »B%’&%ES% SE”EME:

plicable to the dependent family

member{s)- of following categoriés of an - ‘employee Who dies while in
SErvice it mchdmg un- na‘rura; death -

A Government servant .servmg,,under_ the State Government;

(i )Tbachmg aﬂd Bon- teachmg emf‘loyees “of ‘Privately Managed

G.O'IEIIIIIIPII{ Alded Schools

”amlﬂg m&mﬁﬁf inths L;n,mii? nT

§om e e

baming mam’ner maans 3

A Government S¢€ “vant workmg under State or. Ceﬁtréi
Government, ’"’uDhc Sector U"ld“r"akl gs/CGryold ions under

State Gavemmmt oi- Central G
earning m\,mber of th... fa_rmly '

TIIE

Hote:r-Home Gua ds W mml Ho ﬂe (;uards Bcrdﬂf ng Home Guards -
DRWs, Permanent LabOUIETs,” Casuel Labourers,: Cuangent err-ployee

Ansanwadi Workers, Angenwadi Helpers,

ov&mm ent” shall

L

i mhe s

s, :Soctal Pension: Lolders, famﬂj

pension holders, '-g;n ccrnment -pension holders, Speclal Police Officer
mangwlm Empicyees under _d]ﬁ’erent flzgship program, like Barva Silisha
- -Avijan; Netional H Health Mission,. MGNRE;L:& tc. including ¢ stner contrach ]

s servmr“ qh&i nof bc I’Iuatﬁd as earmre* T

mmers for the puw**osa

be tfeated. 45
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. _zﬁp{;‘_’i ent family member shall cover the foll

H wife or husband, as tne case may be; - -
{#] O legitimate chﬂdren ,
i legitimate step LhﬁldTen

adopted Childrenn. 7~ <
- dependent daughter»m—law

: dependent parents; .

dependent unmarried brother({s}

dependent unmarried sister(s) and

; dependent ‘md a;\‘;;c:l"_dé"aghtér(s}‘.' el o Bl omad

S -7

vaided tbat a marrled sen or caughter—w law or. 'WIdG wied. daughtel i
he/she lives/used to live scparately from other members of the family ca or
before the death of the Government emplovee shall not be considered as family
‘member. and at the'same time.he/she shallinot be:ireated as earming member

'of" thf: fam:ly of the: govcrnmmt empmyee for.the -purpose of pfondmg benefits

3. F‘osts to which appoin‘cmemts under i e-li_n.—ha'z_nﬁas Schems can be
made ~

(i) Group-C- or Group-B posts-on fixed pay basis agzinst the
. zﬁ,fect.recruitmena. gusta. o L .

| Pay Band I wﬂ.h Grade {Jay Rs. 141 0 f 2'as per ""*rmura Stat-a
i N X ' Civil Ser\rlcea(Rewsed Pa;)rT'veht_ m;.enczment‘ wes, 2015
‘ : CUARCAL e hd e s radised by the Gov emmcn* from time to timne.

i‘ . Notﬂ—z Head of DLp‘irtment/Secreta:y of Lr:e Depﬂrtm_nt concerned
] et io goee s Where thes employee was working pricr to his/her death mey
‘-ecorr;mend-smtab e post-{either Group-C or Group- D} as p

| ;

1 e

| : - available vacancies in the Department in consutiation w;tn
i

1

the Fma.nu: Depa::tmcnt

L. Ome “tirhe’ Fmapc:a] Aasistance of 4 sum of Rs.1,00, f‘OO -{(Rupees ons

"lal{hj cwy sabject to rewm{m by the Gov&rnmcnt from time %o time, r*zaj be

Tprowded td tbe famﬂy of the deceased- Governmem servant- died in na“-ess
2 ' where there is 1o ehgxblc tnember for- havmg the benefit of- cOmpassmna
appo’ntme‘lt. _ : LA T S

\ ' 4.  Fimancisl Assistance under the Scheme.
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3. Other conditions for smployment under the scheﬁm:

. The candidatc conce;néd shall be considered againsi an existing vacent .
post of the Department concerned, subject to eligibility as per provisi‘ofw_s of the
Recruitment Rules for the post“concemed and &s per reservaiion policy. Inn case
of non availability of specific "category of vacant post in the Department '
concerned, SUpErnUMErary post may be created with prior concurrence of the
Finance Department which may be adjusted against the future available
VACAnCY. :

&. Age 1imit - Minimum .age is 18{eighteen) years and upper age limit is
40{forty) years. Upper age limit is relaxable by S{five] years in case of
C/ST/PH candidates. -

7. Relaxations on age iimit — )

{al Minimum Age is relaxable by l{onej year i.e. age of an applicant on the
date of death of deceased Govt. servant shall niot be less than 17 vears 10
meke him/her eligible to get the benefit of Government job under Die in
harness scheme. [t may be noted that actual employment shall be

provided on attaining the age of 18 years. ’

{p) Uppser age limit for the applicant(s) under Die-in-harmess Scheme 1is
relozabie by ifone] yoar i e, for candidates of un-reserved category, age

- ghould not be more than 41(forty one) ye2rs and candidates of
SC/ST/PR category should not pe more than 46 {forty six) years to get
the benefit of Govi. job under Die-in-harness Scheme. )

i) No age Himit is prescribed for naving the benefits of financial assistance
ander Die-in-harness Scheme.

{¢y There will be no other relaxation i any provisions of Recruitment Ruiles
of zny particular post for the purpose of providing corpassionate
employment ynder the Scheme. - :
B. Exemptions:-

Candidates considered for apprintment 1o the post of LDC/ Computer
Operator €ic. post under the Scheme where knowledge of typing is essential

R8SY

shall be exempted from eppearing typing Jcomputer test. Provided he/she has
to qualify the typing test prescribed for the post concerned within B(six) months
of appointthent.




e
'

Tripura Gazette, Fisl Faordinary Issue, Jatnnas b, 2080 A.D.

" g, . Limitations for making claim and dispose of cases under Die-in-

haraéess Scheme - |

_ Claims for employment/ inancial assistance under Die-in-harness
Scheme should be submitted hefare the appropriate atthority within 1{one)
year from the date of death of the Government. servant as per provisions
contained under Para-1{ll) above. The eligibility in all respect shall be
determined as on the date of death of the concerned employee. | '

10. Responsibilities of the Department concerned:-

{iy The respective Department shall have to dispose of the cases of
die-in-harness where the application is complete in all respects
within. 6(six) months from the date of receipt of the
claim/application submitted by the applicant.

(i) Sometimes the ‘members of the family of deceased may not be
aware of the provisions of the Die-in-harness scheme and the
formalities to be observed v submitting the application {i.e. ime
limit of submission of application, consequence of submission of

false documents ete.).

Therefore, the Department, when they get information about
the death of any .of their employees, while in service: shall
immediately communicate in written to the respective family so
that application for employment/ﬁnaﬂcial assistance under Die-
in-harness scheme from the Jamily of the deceased should Dbe
submitted before the appropriate authority in prescribed manner

within the stipulated-period.

(i) The concerned Department shall also intimate in written to the

applicant(s) of die-in-harness cases that they should not submmit

the false/fake documents for having the benefits of die-in-hamess

scheme.
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11, Depariment{s) where Die-in-bammess sppointment in respact of the
employess of varlous cadres under the Government ol Tri

<

madel- Lo

Al India Ser',uce— Tripura | One eligible member of thz - family |
cadre. - concerned may gel employment in the| -
: Department under . which e Officer
concerned was posted at the time cf
death or any other department if vacancy
. is not available in " consultation with
i-. T7.t o7 i Finance ¢ Department. - If -the -Officer!
' concerned was .in-charge of more than
| one - Department: -then, .any .of: the
concerned Department may arrange
emplovment to theé candldate coricerned.
7 _ | I case of posting-ini any corporation gtc.
.- . .. lthe.case may bé considered by fthe
oLt vl Departiment ..rela‘_ced _tp_',_that_mcorpora.;on

concerned. - .

- Tripura Clvﬁ ~Service . & | Similar provisions: may:be: followed like
' ’I‘npura : Government | that of the:provisions” in- renpect of the
§ “Stenographérs” Service .7 " [ AIS Officers;” , J

[Tripura - Police.. Service .& ;Tripura Pohce Or gazuzatmx-ln

‘| Tripura Forest Protection v p gy s -
Force of Forest ﬂpﬂn-rrmeq. o oo

: deputed - from s ,,Pohg:fc, e es e wn S lele gty o

'.'Orga,nlzatlon b s ol e Cwibes s 8 , —,

[Tripura Forest Service - - - i Forest Deparfment. e
Tnpura Secretariat Service’ | General . Administration {Suc:retartat

el e - T Adrmnmtraﬁon} Depar medL ‘ .

. Employees z=or of - other .Concerned, Departmen’t in conaultatlon

l_pfpartments w1th Fmanc:ﬂ ]Mc |

1Z. ODAL DEPARTMEET CF ’I‘hb SChEhE‘

{1} The GA (P&:T} De'oart_ﬁent shall act as Nv::da1 DcpartrrrenL for the
_purpose .of conveying. -Government decisions and instructions
regarding the scheme. ‘

(i) Finance Department will function as “«Nodal Department” for
pﬂnsonnb name to a suitable department for providing
appointment under Die-in-hammess Sche’r!e While giving
compassionate appointment under Die-in-harness Scheme it should
be clearly menticned by the respective adminisirative department |

Fa N
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-whether post of approprint: f‘aiesow is available.n the 5epartmen'&-
or not. If there is no vastancy in the Department, the Finance
Department will sponsor the name to any suitable deparument where
vacancies of appropriate category exisis.

..Nate -The rESpectlve Admmlstratwe u::artment shall function as Competent .
_ authority towaras sanctlonm g and; extendmg the admissible Die-in-
ha_rness beneﬁt to t‘ne famlly of the goverﬁment servant wheo died while in
service, in ‘pursuance of the ‘guidelinés stated in the-Scheme and as
rev:tsed by the Govemment fromtiméstotime. dose b vEeR O B

13. Conditiogg of compasgionate appointment:-. .
{i) A pe son whc is glven compassionate appointment to any post agamst
Die-in- ha:ness Scheme is duty-bound to maintain family members of the
deceased Government servant and he/she has to give an
undeﬂakmg[ deciaration™ n writing as per prescribed Format (Anqexure-W] as
gnven “pelow The“above™ prcvzsmns for submission of undertaking has ‘been

incorporated in the pro forma for 1ssa1*1g the offer of appmrtment vide Para

S(W) of Annexure-Mi1: #¥ il

{u) Persons employed under die-in-harness scheme shall be posted
anywhere in the State as per requiremernt of the service in which the person is
being appointed. This provision of service conditions is mentioned in the Offer
of Appointment (v1de Para-iz. {iv)) of Annexure-V of the draft Notification of the

Scheme.

14. Prescribed formats of Die-in-harness Scheme

Annexure -~1I: Format of application under Die-in-harness Scheme.

Annexure —J1: Format of no objection given by the other family; member(s)
- of the deceased Government servant. "

Annesgure - [1 : Format of Report to be furnished by the SDM concerned.

Annexure -—1¥: Format of u"zdertak 1g given by the applicant.

Anpexure - V: Format of Offer of Compassion e Appointment under Die-

in-karness Scheme

18, Powers to Relaw Where the State Government is of the opinion that if it
ts feit mecessary or expedient to de so, it may, by order, for reasons o be
cenorded i writing relax any of the provisions of this scheme.

s S b S e i R o B ol R BT TR T TR AT TR
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16. Repeal The existing orders/instractions issued from time. to time
connection with Die-in-harness Scheme are hereby stand repealed witd
immediate effectand replaced by this Scheme.

17. All Departments/ Heads of Departments are, therefore, advised to follow
the above “Die-in-harness Scheme-Government of Tripura” and its guidelines
“towards extending Die-in-harness benefits  {either a compassionate
appointment or sdmissible Financial Assistance].

18. This issues with the approval of the Competent Authority.

{R. P. ga ta}
Additional Secretary,
, ) S Government of Tripura.
To _ ;
All Departments/Heads of Departments, Government of Tripura.
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' Annewure — I

Format of application for having benefits under. Cig-in-hame=ss Schemeleither
Government employrent or admissisle financial assislance). )

l'ﬁ No. [ perdculars T “_r{?o be filled by the a'
\ ; , | candidate : l
1. Name of the employee deceased Government | :-
servant. ‘l
: . \ B X !
v G Designation of Eﬂgg;"nployeq‘ - ST
;"g“-‘ﬁate of death - ‘ - ' ﬂ
4. Total length of service rendered. - .
‘ 5. | Whether permanent or temporary - : f
‘; 6. | Belongs to UR/SC/ST/PH B : ]
VLT, ﬂ?mount of Family Pansion receiving per i ‘i
month ; ) f
g, Gratuity L .' | =]
: 9_,__.!L GPF Balance | i i ﬁJ‘
1 10. | Life insurance Policy, if any [ - . ’
' 11. | Group Insurance _ B . '
12, | Movable and immovable property. [ > ' '
. 13 | Brief particulars of liabilities, if any ~ ] -~ ] _ i
’ ‘Whether there is loan to re-pay if s0 amount, || . ‘
: 14, [ Name of the candidate for compassionate foe !
S _ appointment S [ . j
: I5. | Candidate’s relationship with the ermployee. | i | ]
: _' __16. | Date of birth of candidate (1= L : :
E , 17. | Bducational Quaiification of candidare =
: | 18 Post for which employmient is proposed
13, | Whether any other dependent has been =
appointed on compassionate ground. o
20. | Particulars of all dependents family (To be filled in as
members (if some are employed under'gpvt:‘ mentionad below):- ‘1
21. | Name of the farmnily Fage Relationship- Employed or unemploved, |
b i Wi articnlars i emploved
e Y : ( ;t;;?f; ; i—ith amount of iﬁco}ine

——
=54 he=r
i [

LL -
NERR

SRS netaER ey




{1)

- family members wio Were dependent ©
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T do hereby declare that the particulars given by me above are correct to .
ne facts are found to be inicorrect or

the best of my knowledge. if any ot
fzlse in the future then, 1Y compussionate appointment under the “Die-

in-harness Scheme” may be termin:ited.
intment under Die-in-harness

In consideration of my compassionite appo
rly the other

Schéme, 1 do hereby undertake that shall maintain prope

proved subsequently {at any time) that the said family

and in case it is
arc not being properly maintained by me

members are being neglected or

- my appoiﬁtment may be terminated. -

Signature of the candidate
Address:

mentioned by the candidaie above are

1 have verified that the

correct.

Signature of the Head of

Office with date, name and seal.

n the person/Government Servant

S

.
W
£
5

10__"

e g T 4
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.
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Annexure - I
Format of nio ohjection given by the other family member(s) of the deceased
Government servant, -

We/l the undersigned do hereby state that we /I have no objection
towards providing the Compassionate  appointment in  favour of
Sri/Smteniiiis e e, who is a member of our family living
.together and shall take care of our family in orider to relieve the family from
financial destitution in absence of JEE g8 e sy s s e whao
expired. '

S1.No. Name of the Relationship - with | -~ Full signature. ]
mermber(s) the candidate. '

Date:-
Place:

- To be signed in presence of a Gazetted Officer
Signature & Seal

Name of the Gazeited Officer -
Designation




Annexure — i

Fermat of Report to be farnished by the SDX songerned.

Te _ : -
The ... Department

Sub:- Field inquiry report in respect of Dic-in-harness Scheme for the deceased
emMpPlOYES .oenreer '

Neme of the deceased employee
| Name of the office where deceased employes was working |
1

1 prior to his/ her death
lf— 2. | Date of death of deceased smployee -
Total number of family members

i e Lo {he family mernbers

wid to the family members ‘ \

{ Loans to repa by the Government servant ; !
. jlpsurance policies Teft behind by the Government servant

S bk

-

——5 | BEarning status of othex members of the family though not in
\ Government employment. They may be businessman o
¥ serving in the private crganization. Destitution of the family ¥ \ |
any. . . :
TMiaveanle or immoveable property lefl behind by the ",
Government servant of 2 certam valne indiding banlk |

halance, Fixed Le osit, shares I any i
Name of applicant applied for Government job
“Relation of applicant with deceased '
.| Drate of irth and afs as on the date of death

Educations quatification of the cendidate on the

9.

date of :

death of the deceased Government servant.

14, | Nationality of the applicant
e e e
iB. ] Govt. service holder family member, i zny with Deme

_designation, salary elc.

\ny MEemser of family 1 Public/ Private
Any b family m Public/ Prival

employed{with details)

Service/ Sell

i - }

[ 17.| Landed praperty swned Gy the applicant witn details L

I 3-8 M anual Famnly Imnoume Fom T sources (an income Certificate 1, \
‘: | from appropriate 2u hority). While assessing e income. the |

‘ sactors as stated in 91, No. 4-9 above sv-al be reguired to be 1

l i taken in 1 l |
l_____;__'___,———-——‘-’*_ﬂ_d____,_,___—-———____,_l/zl‘

Date:

Name signaturs end Seal ¢f the 8DM concerned

P
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. AUNEYURE - IV.

UNDERTAKING /| DECLARATION

5 S8 I oo R W T s/o D/o
W0 oo covreienie 0 consideration of my  compassionate
appointmernt under Die-in-harness Scheme, do hereby undertake that I shall |
Amaintain properly the other family members who were dependent on the
person/ Governmqnﬁ- Servant and in case it is Erqved_ stibsequently {at any timej
that the séid family: members are being negigpted or are not Béing properiy

maintained by e my appointméri:’may he teri’n.inéted. -

{Signatlire of the candidate)

- ' ' To be signed in presence of a Gazetted Officer

Signature & Seal "
;! . Name of the Gazetted Officer
Designation
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AHNNEXURE -V

PRESCRIBED FORMAT OF THE OFFER OF COMPASSIONATE APPOINTMENT
UNPER DIE-IN-HARNESS SCHEME: ’ '

Wok Bosnssmmnsmnnamasesss
GOVERNMENT OF TRIPURA
................................................. Department,
dated, Agartala,‘....;.......-
Shtl f St deeenuntesssrieraspssamas g $/oD/o W/ i T

is hereby offered on compassionate ground under Die-in-harness Scheme-Government
of Tripura in the event of death of deceased
L] O O PO PP PUU P PIPP ...while in service to a purely temporary post
=’ SN NPT S under Department on a  pay of
= TSR RPIRRREAN 2. = | month in the scale of Pay
RS ioeeeeeesrereereee e iaasaaneannaezaseeesesnmsaseenoneeeee 1S Other admissible allowances .
2. The Terms and ccnd_itic;ns_of appointment are as foilows:-

{i) The appeintment is purely on temporary basis and will niot confer any title
te permanent employment. ’ 2

(i} The appointment may be terminated at any time by 2 month’s notice given

L . —_— a3 -— e ol ! h: = ] 3 2 T
by either side, namely, the appointes or the appomiing auihoniy, without

assigning any reasons. The appointing authority, however, reserves the right

to terminate the services of the appeintee forthwith or before the expiration
of the stipulated period of notice by making payment of a sum equivalent to
the pay and allowances for the period of notice or the unexpired portion
thercof. :

{iii) The appointment under Die-in-namess Scheme shall also be terminated if
found that person zppointed is unable to maintain properly the other Tarnily
members who were dependent on the person/Government Servant and in
case it is proved. subsequently (at any. time) that the said family members
are being neglected. :

{iv) The appointment casries the lability with the appointee to serve in any part
' of the State of Tripura.

{v) The appointee will have to pass a type-writing test fin English} atleastata
speed of 30 words per minute within a peried of six months from the date
his appointment and no time scale increment will be allowed tll the
appointee successfully passes the Type-Test. In case of LDA-Cum-Typist
(Bengali), the speed should be at least 25 words per minute,

14

et e
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(=Y Discharge certificae of previous employment, i any {attested
- copy}- '
&) Certificate of Citizenship/Permanent Resident of Tripura

Certificate (PRTC) (Attested Copy).
{2 Employment Registration Card (in originalj. i

{h) - Certificate regarding the total income of the rmembers of his/her
family including his ovm, from all sources ( from SDM or DCM).-

4. It may please be stated whether the candidate is serving or is under cbligation
to serve, ihe Central Government or ainy other State Government or any Public

authority.

5. - If any declaration given of information furnished by the candidate proves to be

false or if the candidate is found 1o leave willfully suppressed any material

information, he/she will be liahle to removal from service and such other action as the

Government may deemt NeCcESSary.

B If SHIi/ SEOthcccwcemsrmersmsmr s T accepts the offer

of appointment on the above terms, he/she should cormmunicate acceptance by
T T R to this office along with all reguired docusments. If no reply

is received or the candidate f2ils to report for duty by the prescribed date, the offer will

be treated as cancelled.

7. He '/ She will not be allowed to join dutles without production of Medical
Fitness Ceriificate as specified in Para 3() above and other documents mentioned
above. :
B. This offer can be cancelled at any time without assigning auy TSASC. it will not
eonfer any right for issuing orders for joining the post and/or formal appointment
letter. ' : :
9. No travelling sllowancs will be aliowed for joining the appolntment offered to
him/her. ' g ko
{Bignature of the
competent authority}
Government of Tripura.
To
= I B
Address:-

* NOTE; inappicable clauses should be struck off.

Printed at the Tripura Government Press, Agartaia.
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{vi) Other conditions of service will be governed by the relevant rules and orders
- in force from time to time. to ; -

{vii) |

The appointee shall have o undergo any training, #H required by this

. Government. The Services of the appointee failing to successfully complete

the training even in three chances shzll be liable to termination,

3. The appointment wiil be further subject to:-

{

Production of a -certficate of medical ftness from  Civil
Surgeon/Superintendent of IGM or GBP Hospital Agartala /Government
Medical Officer Tripura; Government Female Medical Cflicer (for Female
candidates)/Sub-divisional Medical Officer, Tripura.

In case of Physically Handicapped Persons (Persons with Disabilities)
such medical fitness certificate should be obtained from the Chairman
Special Medical Board for Physically Handicapped Persons({Persons with
Disakilities), Goverrument of Tripura.

Submission of enclosed attestation form duly filled in.

Submission of -a declaration in the form enclosed and in the event of the
candidate having more than one wife living, the appointrent will be

subject to his being exempted from the operation of restriction on the

recriitment in this behealfl

Submission of an undertaldng in ANNEXURE-IV enclosed rcgérding
maintenance of the members of the family dependent on the deceased
Government servant. '

Taking of an oath of allegiance to the Constitution of India in the
prescribed form.

Production of foliowing certificates:-

{a) Degree/ Diploma Certificates of Educational Qualification
' {Ariested copies). '

1)) Certificate of character from two Gazetted Officers of the
Central/State Governiment in the enclosed form.

{c Certificate of Age proof {Attested copy).

{d} Certificate in the prescribed form in support of candidate
belonging to a Scheduled Caste or Scheduled Tribe.
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] {aY Discharge certificate of previous employment, if any [attested
- copyl- . E -
£ Certificate of Citizenship/Permanent Resident of Tripura

g Certificate (PRTC) (Attested Copy).

(¢  Employment Registration Card {in original) '

otal income of the members of his/her

(n) - Certificate regarding the t
farnily including his ovwz, from all sources { from SDM or DCM].-

candidate is serving or is umnder obligation

4, It may please be stated whether the
other State Government or any Public

to serve, the Central Governmentl or any

authority.

eclaration given or information furnished by the candidate proves o be
o leave willfully suppressed any rnaterial
action as the

5. ‘Hanyd
false or if the candidate is found t
information, he/she wili be liable to removal from service and such other

Government may deem necessary.

ovvno.accepts the offer

of appointment on the shove terms, he/she should communicate acceptance by

to this office along with all required docunents. if no reply
for duty by the prescribed date, the offer will

is received or the candidate fails to report
be treated as cancelied.
without production of Medical

7. He '/ She will not be allowed to join duties
Fimess Certificate as specified in Para 3{) above and other documents mentioned

above.
cancelled at any thme without assigning any reascn. It will mot

2. This offer can be ]
post and/or formal appeintment

any right for issuing orders for joining the

confer

letter.

4. No rravelling sllowance will be allowsd for joining the appointment offered to
him/her. ‘ : -

{Signature of the
competent authority)
Government of Tripura.

To

Address:-

«* NOTE: inapplicable clauses should be struck off.
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